@

IN THE CENTRAL ADMINISTRATIVE TRISUNAL é‘)

PRINCIPAL BENCH '

0.4- N o. 1105/90

New Delhi, dated the 4th Aug.,1994.,
CORAM

Hon'ble ShiS.R. Adige, Member(A)
Hon'ble Smt.Lakshmi Swaminathan, ‘Member (J)

1. MS A&njana Kumar(
'~ B=2/117,Yanuna Vihar, Delhi
2. Smt oMarianma ‘!{?OS. ) P '
4/18, A.Rames agar
I‘éﬂ Bini ’

3. Mr.Trilochan Singh
l‘l}/o H. 274, Kali Bari Marg,
ewDelhi

4. Mr.Pradeep Satijay
l\1}/0 R/12, CuP.WE. Saket,
New Delhi

5« Mr.Laxmi Kah’c Gautam,
R/o 37-A South Anarkali Ext.,
Som Bazar, Delhi : ’

" 6. Sh.Parwez Sabir,

R/o 1222, Churiwalan,’
Surkh Pashan Street,
Delhi.

7. Ajay Chabra.
CA-69-A G-8,

Hari Nagar, 'Delhi oo Applicanis

-

(None for the spplicant )

V/s

1, Director General,Doordarshan,
Mandi House; New Delhi

2. Union of India thrrough Secy., ]
Ministry of Information & Broadcasting,
Shastri Bhavan, New Delhi
| ‘ . B2 spondents

(BY J_MVOC ate Sh L -\(erma )

JUDGMENT (ORAL)

(Hon'ble Sh,.S.R. Adige, Member (A))

In this gpplication, MS Anjena Kumazy and

: - | o A (casusl)
7 others! all working as Artistion CO.ntract/basis



in Dbordarshan hawe prayed for regularisation from the

dat;’ @‘1 whlch they havwe been working,

2. This is a very old case, which was. .

a5

';,in,stitti’red/\far back as 1.6.,90. None appe ared for

the applic ant, although this case was 1isted
f)f/i’% .
at sl.Nb.6 among the; 10 cases posted for peremptory

final he aring.' Sh, M.L. Verma appe ared for the
respondents, U, therefore, thought it fit to dispose

7 Q//% /Lmﬂ"n/ /e }9}7}1;7/ tnd g
/on the basis of the materials on records.,

3. Admittedly, the applicants are vworking in
Dordarshan as Casual embloyees.: W are aware that e
Doordarshan authorities have prgpared a scheme for
IegulariSafioﬂ of Gasu al employees, and there fore,
dispose of this gpplication with a direction to the
re spondnts to éxaﬁine the cases of e@ach of the

T p

applicant$ in accordance with,provisionjof the

scheme and there after pass reasoned and spe aking orders
in each of the Casejunder intimation to each of the
applic ant's’.within' three months from the date of rece ipt

of a copy of this judgment.

4e This gpplication is diSpos"ec‘of @cCordingly.

No 6Osts. . , ‘
Lol : Aot

(Smt Jakshmi Swamlnathan (S°R. Adigt )
Member(y) Membe x (A)

sk



